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128. Goa, Daman & Diu . 
29. La,.kshdweep 

30. Mizoram . 
31. Pondicherry 
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£Docs not~indude .coverage under Zifa. Parisha.ds Programme of ,;pJt S J.,1tc:1 under MNP. 

AIJotme.nt of Houses by Haryana Housing 
Board to Central Government Employee~ 

1117,. SHRI R. N. RAKESH: Will the 
Mti1ister of WORKS AND HOUSING be 
pleased to state: 

(~) number of Central Government em-
rloyees who got themselves registered for 
a llotment of built-up houses in Sector 17, 
G urgaon, as per conditions laid down by 
the Haryana Housing Board; 

( b) .how many of them have been al!ot-
tcd houses till date; 

(c) total amount sanctioned by the Cem-
tral Government as House Building Ad-
v:rnce to tbo~e Government employees who 
rot allotment of built up Ho115'!3 in S,·t-
lor 17, Gurgaon; 

(d) whether it is also a fact that even 
after •allotment of houses, no provision of 
street lights has so far been made i,:i that 

• area resulting in a number of theft and 
other untoward incidents; and 

(e) if so, details of theft incidents, 
reasons for not providing street ligflts and 
the action taken oin the theft incidents? , 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSfNG (SHRI BHJSHMA NARAIN 
SINGH): (n ) to (e) The information is 
being collected Crom the Government of 
Haryana and will be laid on the Table o f 

Effect ia land prices owing to revmoval of 
baa on transfer of Plots/Flats by DDA. 

1118. SWAMI. INDERVESH: Will the 
Minister of WORKS AND HOUSING be 
pfeased to state the effect om the prices of 
land in the Capital on accoont of the 
decision of D.D.A. to remove ban on trans-
fer of plots and flats given by ODA in 
the Capital? 

THE MINISTER OF PARLIAMEN-
TARY AFFAJ.RS AND WORKS AND 
HOUSfNG (SHRI BHlSHMA NARAIN 
SINGH): Government hi.we decided that 
the present restriction that persons carnnot 
tra nsfer the plots/flats purchased from the 
DOA before the expiry of 10 years should 
be removed in the case of built up flats 
and the plots which are constructed upon. 
Th~ other existing conditions for transfer 
of plots/nats would remain in force. This 
step is expected to stimulate private hous-
ing ac.tivity. But it is too early to forecast 
the effect it will htave on the prices of 
lamd in the capital. 

Slum DweUers in Bombay, Poona, Nag~ 
pur and Auraogabad Cit.ics 

1119. SHRI V. N. GADGIL: Will the 
Minister of WORKS AND HOUSING be 
plea~ed to state: 

(a) total number of slum dwellers in 
the cities of Bombay, Poona, Nagpur and 
Aurangabad; and 

(b) the total amount sanctioned for 
..._.. , t'ne Sahha. slum improvement in Poona? 
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